
%

CENTRA. AOniNISTRATIUE TRIBUNAL, 3ABA. PUR BENCH

CIRCUIT COURT AT CyALIOR

Original Application No, 34 of 2001

Gyalior, this the 30th day of October, 2003

Hon*ble Shri Shanker Raju, dydiclal neaber
Hon*ble Shri Sarweahwar 3ha, Adrainlstrative nember

Sat, Thankaaaa David, Ud/o Late Shri
K,n, Devid,

and three others,

(By Advocate - Shri S.C. Sharma)

Versus

# • • Applicants

The Union of India,
Through : The Secretary,
Ministry of Defence, New Delhi

and six others,

(By Advocate - None)
• • # Respondents

0 RD E R (Oral)

By Shanker Raiu. Judicial Weahar .

Keeping in view the larger Bench decision, decided at
Calcutta, the LRs aay file an appeal against the order of

coapulsory retirement and if such an appeal is filed the

>?esppndents shall conaitJer it without adhering to the
liBltalion and bs dlspesecl of by a detaUad and apeaking
order, dealing with all the contentiona of the applicant
including the ccntanticna taken in the OA. The order ahall I
paaaed by the raapondent, within two montha frog the data o(
receipt of the appeal by the LRa of the original applicant,

2. Original Application atanda diapoaed of accordingly.

(Sarveshwar Jha)
Administrative Heabe

S'.
(Shanker Raju)
Judicial AMber

"SA"
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